IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

ORIGINAL APPLICATION NO.472 of 1993

DATE OF JUDGMENT: 5th July, 1993

BETWEEN:

Mr. B.Appa Rao ' oo Applicant
AND

1, Union of India, represented
by its Secretary, .
Defence, New Delhi.

2. The Flag Officer Commanding-in-Chief,
Eastern Naval Command,
Visakhapatnam,

3. *he Deputy General Manager (Personnel),
Eastern Naval Command, L
Vi sakhapatanam. .. Sl
4, The Admiral Superintendent, P
Naval Dockyard,
Visakhapatnam, .o Respondents

APPEARANCE:

COUNSEL FOR THE APPLICANT: Mr. P.B,Vijaya Kumar, Advocate

rb\-\ov\a MmNa,
COUNSEL FOR THE RESPONDENTS: Mr, .NVR—Devafa& &r, CGSC

CORAM ¢

Hon'ble Shri A,.B,Gorthi, Member (Admn.?

Bon 'ble Shri T.Chandrasekhara Reddu Memkae (7231 )

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE
SHRI A.B.GORTHI, MEMBER (ADMINISTRATIVE)

The relief sought for in this applicatimis for a
direction to the respondents to quash the charge memo issued
to the applicant. 7The allegation against him was that he

furnished false certificate with regard to his caste. 1In

contG.eae



a5

the mean time, representation of the applicant is- béing
considered and the applicant is now informed that the res-
pondents may conduct a fresh inquiry. 1In view of these
circumstances, the counsel for the applicant states that

he would: not like to press this application for admission,
2, The application is, therefore, dismissed as having

REX been withdrawn, Mr, N.R.Devaraj for the respondents

is present and heard.
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7 (Dictated in the open Court}.
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